YN
R

| - @

| ;3: 2 -
|

(0rder per Hon'ble Shri R.Rangarajan, Member (n) .

Heérd Shri K.Uankateshuar Rao, counsel for the applicant

and Shri N.R.Deuarqj,ilearnad standing counsel for tha respondent g,
|

2 The applicant while uetking as Telecom Office Assistant

appaéréd‘Por the exém;natinn for promotion to tha post of J.A.O0.

he,
Cne to become J.A.Gﬂ/?as to pass two examinations, Part-Il and
Lo i
| ] -
Part~Il. The appl%caht states that he passed part-1 examination

in the year 1991, 'Injthe ysar 1992 ha wrdte part-Il examipation and
\ | ) C ‘
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the marks were informed to him on 22-3-93 (Annexure-l : pagae6

to DA). As per that the applicant failed in paper=11 of the

!
part-11 examination. The applicant oncaggain'urute the examination
’ 1

in 1993, The marks Phr that examination were informed on 17-11-93,
| L__ : ! ! . in . . .
In that the applicant failed.by 4 markg/papers 7, 8, 9 and 10:;
put togethser. Ths apblicant submitted reprasentatiun dt.1-12-93
) P |
requesting for re-valuation of papers 7, 8, 9 and 10 of JAD part-ll
|

held on 19th, 20thlanF 21st of April, 1993, But that representation

is yet to be disposed of,

Je Aggriauad‘by?thb above hs has filed this D.A. praying for
declaration that the mpplicant is deemed to have been passed
part-II of JAD Examination in April, 1993 with 8ll caenssquential

%
behafits.Lika promptﬁon, seniority, hay fixation etc., as he
apprehends that the ﬂeépondenté had'nOE valued the answer sheéts

relating to pépars 7 to 10 for which examinaticns held in April, .

1993 and not awarding atleast a minimum qualifying marks.
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4, A reply has been filed in this 0A. The main contention of
the respondents in tﬁisiUA is that the applicant ;J
/.O.H.A.ﬂ."’

The ansuwer books of the|a plicant,verified and re-totalled and hence

not fared wvell.

could not be answered as this 0A was filed in the meantime and thus

the scrutiny of his rapresentatlon was abated,
o
! »
5e In all cases s;mi;ar‘to this, we are consistently taking the

view that the papers!u?lthe candidates for corrsct totalling as wsll
S
as awarding marks is to be done. Though the applicant requests for
| .

|
revaluation, we have not yielded to that regquest in the past also.
In view of the above, tfe following dirsction 'is given :-

Respondent No.2 to perscnaily check the totatling.
of the marks awarded to the applicant in part-Il sxa-
mination for ﬁape?s 7 to 10 hald in April, 1993.
Respondent No.2 shouird also check whether all the ansuers
are valued. IF aky other discripancy is noticed by
the respondent No|2 he should also set right the same,
After the above chack, the applicant should be informed
suitably in-reéard to his representstion dt.,1-12-83,

B Tima for cumplianke is 3 months Prom the date of receipt of

a copy of this order., [No costs.
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ATIE SHWAR ) (R .RANGARAJAN)
Memper (J) ~ Member (A)
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Datad] 19th Auguat 1997,
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chtatad in Dpen Court.
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Dismigsad as withdrawn
Bismipsad for Uefoult
Ordaded/Rajected
No Qrda.r as to cosis..
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